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INTRODUCTION

l, the Chairman of the Committee on Subordinate trgislarion (201G2019) having
been authorised by the Committee, present this First Report of the Commifte€ on
its behalf, on scrutiny of SROs issued und€r The Kerala Cround Water (Control
and Regulation) Act 2002 (Act 19 of 2002) during the period 2005_2012.

This report contains the observations, comments and recommendations
of the Committee on SROs issued under the provisions of the Act.

This Report was finalised by the Committee at its meetinss held on' 6th September 2016.

Munlu PenuNrr-ly.
Thiruvananthapuram, Chairman,
7th November,2016. Committce on Subordinate Leeislqtion.



REPOKI

The Kerala Cround Water (Control and Regulation) Act,2002

(Act l9 of 2002)

S.R.O. No. 1161200'l datqd 6-2-2W1

lc O. (P) No. 10/2007,4VRD datd 2-2-20071

By this S.R.O., Covcrnment have extended the time-limit to apply for
regisfiation as a user of ground water for one year fiom the date of notification.

2 The Committee finds that in the fifth line of the S.R.O. the word
'Gazette' is omitted and wants the Department to correct the words 'the Kerala
Covernment Extraordinarv No.l333' as'the Kerala Covernment Gazette
Extraordinarv No. 1333'and to issue an erratum accordinglv

3. The Committee observes Rule 17 of the Kerala Ground Water (Control
and Regulation) Rules, 2004 (S.R.O. No. 256/2004\ is not mentioned in this
S.R.O. along with sub-s€ction (l) of section 9 of the Act. lhe Committe€ is of
the opinion that the relevant rules with which a user of the ground water need
to apply for registration shall also be referred in the notification. Hence the
Committee recommends that while issuinp similar notifications. the relevant rules
along with the section of the Act by which notification is oublished need be
mentioned in the S.R.O.

4. Tbe Committee finds that sub-section (l) of Section 9 of the Act which
deals with the registration fbr every user of ground water was amended vide Act
22 of 2O05. In the Act of 2002, the time limit fbr registmtion of user of ground
water has been fixed as within 120 days from the date of the constitution of the
State Ground Water Authority. By the amendment of 2005, the time limit for
registration was provided as within such limit as may be notified by the
Govemment.

5. The Committee tinds that Section 8 deals with the regisuation of owners
of the wells in the notified areas has to be registered within 120 days from the
date of establishment of the State Ground Water Authority and the time limit had
expired years back. The Committee observes the need for an amendment similar
to the amendment Act 22 of 2005 for Section 8 also. I'hs Commiftee feels irony
for not amending Section 8 of the Act since new users of ground water in
notified areas need to apply for registration or there is a chance of getting more
areas to be notified in the future as 'notified areas'. Hence the Committee wants
the Government to amend Section 8 of the Act in the same lines with which
Section t has been amended.

1324/2016.



S.R.O. No. l12ll2005 dated l9-1 l-2005

lG O. (P) No. 58/2005/WRD dated l9-11-20051

6. During witness examination the Committee enquired whether any of the

areas notified vide S.R.O. No. l02l/2005 has been denotified after noticing that
the ground water level in those areas have improved due to various measures

undertaken to recharge the Cround Water. The witness replied that of the fiv€
notified areas listed as per S.R.O. No. 1021/2005, the Cround Water level has

improved in all areas except Chittoor Block. The Committee enquired the steps

taken to denotify those areas and t}le witness replied according to the latest
reports on Ground Water estimates received, steps had been initiated to denotify
those areas which have improved the ground water level. Ihg-9q!q!0!!tg9-!9gls
the Department to take urqent steps to denotiry areas other than Chiftoor Block
of Palakkad Dist ct. The Committee wants to be furnished with a report on the

above matter and the copies of S.R.OS of the notification to that effect at the
earliest.

S.R.O. No. 124/2007 dared 9-2-2007

(Notirtcafion No. I9l l4/GW1/06/WRD. dated i-2-2007)

7. By this S.R.O., Government has reconstituted the State Ground Water
Authodty in exercise of powers conferred by section 3 of the Act.

8. The Committee notices that most of the members nominated other than
from state civil service are from the district of Kollam. The Committee further
notes that no mernber has been nominated from Chittoor Block which is already

a notified area under the Act. Th€ Committee is of the opinion that the induction
of a member representing the interests of the people belonging to the places
where the misuse of ground water is rampant, would have been more appropriate

in this context. Hence the Committee recommends to include members from the
notified areas in the State Ground Water Authority when it is r€constituted.

S.R.O. No. 437i2008 dated 3-5-2008

[G O. (P) No. 2ll2008AVRD dared 28-4-2008]

S.RO. No. 351DU)9 datd 6-5-2@9

lG o. (P) No. l4l2009/WRD d^d 204-ZW9l

S.RO. No. 583/2012 dated t7-8-2012

lG O. (P) No. 58/20l2AffRD dated 9-8-20121
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9. By thes€ notifications, Governm€nt has fixed the time limit for the
aegistration as a user of ground water.

10. Tbe Committee is of the opinion that the relevant rule shall also bequoted along with sub-section (l) of section 9 of theAct, by rvhich the
notification is issued. Hence the Colnmittee recommends to includJ the relevant
rule also while issuing notifications in future

I l. The following S.R.Os are considered by committee.

(a) S.R.O. No. 4532010 dated lG5-2010

[c O.@)No. 23D0t0twRD datd 264-2010)
(b) S.RO. No. 878/2010 dared 9-9-2010

tc€-{P) No. l8lo7/cw l/l0AMRD dared 3G8-20101

(c) S.R.O. No. 170201I dard zB-Z-zOtl

(No. 30815/GWVI0ATRD dared 7_2-201 l)
(d) S.RO. No. 75/2012 dated 3-2-2012)

(No. I 1903/GWI/I I/WRD dared 5-t-2012,t.

Muner_r panuvelrv,
Thiruvananthapuram, Chairman,
7th November,2016. Commiuee on Subordinate Legislation.





by cngin': oi nlotor of Horsc Power upro 3, shall apply to ihe Growrd Wster
.\uthority lor registration as a user of ground u,at€r ard fol. the grant af
certificate of rel{istralion withil ore year from thc datc of this r]otificatron,

By oldcr of the Cxrvernor,

S.rr rr Cc rr r:-_tlrL:. .

Principal Seet'e;ay1' lo Government.

nxplanatory Note ''!t

. (Tirrs cioes nor form part of the uotification. but is inteaded to irdicate ils
ge crul plnpo! r.)

As per sub-section (l) of section 9 of the Kerala Ground Watcr (Control
and Re8ulatron) Acr,2002 every user oI ground u,ater in the State shall, within
such time as may be notifi€d b.v the Government,.apply to the Ground Water'.:
Authority for registration as a user of grourd $'ate! and lbr the grant of a "
.crtificate of registration. C;ovenrmeDt have decided to fix the ttme-limit as -

one yeal f.rorl the date of tiris notificaticn.

'[his notificatioD is lntended to achicvc the above obJcc..



rt,,l l(erala

KERALA GAZETTE
G6C0q tnffuoo

EXTR;RDINARY
' Grd(TDC(-l)Ca0Smo

PTIBI,ISIIED BY ALITH OIII'TY
r0qota,io'le,oc(ol [.LrrrDl oD b) o.]sl olo)l (m roi

Reg No. orcl. comr.d

Kt-ml\) l22tr)l-200-{.

l91h Novcnrher 2005

200,5 oouen-rd I 9

2{tth lirrthika 1927

l3y order ol the Gover.nor,

K. L lv{x'nlw,
l'tin<:ipul Setretart It Goyey2ntr,.

'I bi.u\ a nart!hxnure m,

Srtllrdlly

oiloloJan(6r otJ oo,
(]D(rt

No. I

^ ) 2{82
s-rcnro 

J
1927 aror?orona, 28

COVERNMENT oF KERALA

Water Resourtes (GW) I)epartmeni

NoTIFICAfION

l, (l') No. 58,2t)0iiWRI). Dateil, 'fhitn'onanthapuram lgtli No|embcr 2005.

ll, l.l. O. No. t0217?005. h exercise ofthe powers confened bv sub section
itl r(ction 6 of rhe Kerala Grouod Water {Controi and Regularion; Act, 2O02
$l :002), thc (iovernuedt qf Keraia hereby notiii the ib1!owing blooks as
llcrl treas' with ell'uct liorr the tgih dav of November, 200--s, naiely:-

; "A lhiyannur - 'fhiruvananthapurarn l)istrict
'l-hrissur Distriit

-- Palallad L)islri, r

. Kozhikodc Disrrict
Kasaragod Disrript.

Xtrclungalloor
('hittoor
Kozhikode
Kasaragod
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C\plaoatory Nd(,

. lThis does nor firrm part L-f the notification, but is inrend€d u, ,,,,,,, ,,, *
general purpod ,

Section 6 (l) oi thc Kerala fjround Water (CoDaol and Begulati<rrrt ,r, r ,d
(Act l9 of 2002) ernpowers the Government to rcgulate. the extractio[ ,,r ("f !
ground watcr of an1. area, dcciaie by noiification in the Ga,1ette, auclr lt|rri I
notiti€d area for the purpose 8f this Act, with €ffect from such datc ls.rrrrly f
:pecified thercin.

'fhe notification is intended to achieve the abovc object.



o
Govcmmcflt of Kc|"alt

ca,6b rDdeood
2007

R€g. No. oCl. dxnd
KUTV(N/r20062008

KERAT.,A GAZETTE
G6Og (')ffDoo

EXTRAORDINARY
(8Yd(rUC (l)CtOstDo

' PUBLISIIED BY AUTIIORITY
(godld,co:l6oco)1 t !fiu1.:DoHsloE)lmd

rv" ]

'*" J 
r.,yor Ln 'l

.l
ooolo 52 j

ThlrurrrrnihepurrD,
Fridry

6,loaa!(nar)dloo.
_lg}"qdl!drl

lolb M!!h t92l
1928 @.'p.t 20

No. 19114 6WI/06/WRD.

GOVEK\ANFNT OP KERAIA

Water R€6oun€5 (Gro{nd kl€r) D.PrrtnEnt

NO'TIFICATION

Dated, Thiruwnaa.hapoum, Jrd Februaty, 2007.

S.RO. No. 12412007.*ln exercise of lhe powers qrofrEcd by scction 3 of.
ibe Kcrala Grouad Watd (Coatrol rnd R.gulrdotr) Act. 2002 (19 of 2002). the

Govdrhment of Kerala hcreby .econstitute the State G.ound Wrtcr Authority with

?ffc.t fron1 lh€ dale of notification cottilti!8 of thc follov.ing membcrs, n.milyi-

l. Sccritary to Govemmcnt, ... Chairnati

wrtci Re6ources Depariment-

Geverntrtenl of Ke6la.

2 Sccrltary n) Governmcnq ... Mcnrbcr

Flnrncc Departnant.

G)vclnmcDt of Kerala.



9

.1. Secretar,r to Govcmmenl. ... Membcr
Loc5l Self Govcmment (Rural

Develo'pment) De?artment,
Covemment of Kerala.

,l DEecror, .. Secretary
Crowd \trhtcr Deparmrcnt.

Ke|nla.

J. Shri A. A. Azecz, 
^,f.L.A., 

... Mcmbcr !r
' Kalliyilazhikathu Veedrq lNominated utder iteEt (r)

VadaEGmkara Es5t, of claBe (v) of,cction 3 (3)l
Umayanalloor Estare P. O..
Kotlam ,.

6. Sho A C. Moidecn, M.L.A. ... Mernber
waJakkanchen]. fNominsted un&r itctn (a)

of clause (v) of seclion 3 (j)l

7. Slti C. N Sasrdlwa!- ... Metnber
'Tha$ar!', lNomitut d undc! irqB G)
Jawahar Junction, of clart3c (v) of section 3 (3)l

. Pattlthanam, Kollam.
. 8. Sh.i K. Pr.deepk mar. .. Menber

lvlylam G&rDa P&chayarh lvtembel lNorihat€d tmder itcm (c)
Koftankkara, Kollam Disuid. of claue (v) of section j (3)l
( Kutrarn Veedq Ambalam Junctiorl

. Mylam P O.. Kolt3mkkala,
KoIarn)

9. Shri \l S. Rarheesh Potti, ... Member
Corncilor, Attingal Municipality. f,Nomin.ted und6 itdn (d)
(Koklattu lvtadam. Anirgal). of clause (v) of section 3 (3)l

10. Shfl N. U&amau. ... Membcr
Ka(ayyathu Vcedu. [NoDirutcd u'rdtt itcm (t)
Matbraka Nagar-66. of claNe (v) of s€crion 3 (3)l
Ka lhr'--.',i6zham p O.,
Koll n-691 004

t324t20t6.
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13.

. Slm. K. Ckili,
Soupadila,
VadaLkewia P O..
KolhrF69l 010.

Shri V S. Madhavan Nan,
Namprasseril,

Pquma, Clangaaacherry,
Kottaysm-6E6 102.

Shri Faize, S.,

Ecologist,

R-2, Soundar Raj Apartrnent,
Nandavartam.

Tbiruvar:rnthapuram.3 3.

....r Mqnb.t 
'''

!{ourinatld uider ircrn (0
of cbuse (v) of s?ction 3 (3)l

..- Member

[Norninated unde. itcrn.(g)
of clause (v) of sccrion 3 (3)I

.. Mcmber

' lNomilattd rinder it t' (h)

of clause (v) of sectior 3 (3)l

By ord6 of thc.Govcmo.. -
Sevrn Currerrae,

Pfincipal 9ec.relary lo GoyemmenL

Etphnrtory Note

(Thi! doc6 riot form part of rhc rodfcstioD, but ie iltcndcd tq indic{tc it3
gcncnl Frrpon.)

Sub-sccrion (l) of seation (3) of the K.nla Crouod W.tcr (CoDtrol snd
Regulatioo) Af 2002 (19 of 2002) €rpowers lhc Covcrlme to coBstiNte Slat
Cround wster Authoriry witl thc mcmbrti specified iD rub-6ccuoa.(3) tbercof.
Ttrc Govemnqnt trave dccided to reconstitutc tte Statc GrouDd Watc! Aulhoritv
wilh the membcrs specrljed tberem.

The notililstion is intc ded to rchicvc thc aboyc object.
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'e,
Government of Kerala

oeog (n)ddoJd

2008

Rcg. No. od. ood
Kr,/TV(Nyt200c2008

CA,Og Om)Od
EXTRAORDINARY
' GIDCUC(I)CO5|T,o

'PI,]BLISIIED 
BY AUTEORIIY

(@ojlecdlooodl tdfirrlaDodst(wrlfirroI

vot. LIII 
l

olcerSe 53 J.

Thlrdvrrrtilrirrrm,
Srlrrdry

' otlolorooD.4oo,
' 6{ril

tra Mry 200t
200E oiid 3

Itlh Vrl.rkhi l9l0
1930 -orrin6 13,

r.,'- 'l

I E70
ilr<nt6 J

@VERNMENTOF KERAI},

W.!rr -R.rout($ (Crurd Wrter) Ihprrhcnt

NSImCATION

G O. (P) No, ?l/2008/wRD., Dated, Thtrwwunrtrywan, 28rt April, 2UN.
ra

S, E, O. Nd. 43712OO8.-la cxcrbirc of thq pdrrcrs coaferrcd by -sub-
section (1) of section 9 of thc Kcrola Crround.Wrtcr (Conhol anf Rcgulation)
Acl 2002 (Act 19 of 20O2) end ia supcrcqion of tbc nstification' isruod undcr 

'

G O. (P) No. 10/2007 wRD. drted 2ad Februrry, 2007 and publirbcd re S. iL O.

No. 116/2007 in tbc Kaala Gazetlc Extacdinrry No. 238 drtcd tb 6|i Fctnr|ry,
2007, the Govcrmncnt of Kcmla hcr*by notif lhat wcry uscr of grould walcr in
the Stat€, thit is,'those who use gmrmd wot?r ftom a purying wc , fttod with
purp drivcn by an elcctric iuotor or. oil cngirc for punping watcr other rhlF
opcn wells fitted with purDps drivcn pl coginc dt motor of HdrB€ Pov€r up to
1.5 ald tube wells, bore wclls rnd dug-omtnrc wclls frtcd with pwlpc diiven
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\.,
by enginc or motor of Hor8c Powcr'np to.3, shall apply to thc Ground Water

Authority for registrstiob 8s r us€r of ground water for thc grsnt of certificate

of r€gis&rtion On or &efce 3l.t Man 2008.

- By ordcr of thr Governor,

. K. JAYA(l,naAR,

Additiond! Chief Secretary to Government.

, ntdrnilory Nota

(fhie does not folE psrt of ths notification, .but is iatended to indicrte its
gcneral purport.)

'lz

As per sub-s?clion (1) of eection 9 of.thc Kcrrla Grou;d Wat€r (Confol
and Rcgulation) Act, 2002 every uier of gmrmd wrtcr in .tbe Strtc snatl rviltrin
such timc as may be notifieit by th€ Government, apply to lhe Ground Watci .
.Authority for rcgistration a8 I us€r of ground weter dhd for the $rrnt of a .

cctifrcrtc of rcgistr@l Govcrnrst have decided io fix the tinp limit as on or
bcfo.c 3lrt May, 2{n8. 

.
The notifrcetion is intEndcd to Nchicve the above,.object..
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o
Oovcrnment of Kcnla

od,6o (ludlgrcd

2(},

Rcg. No. oFl (').Y!(

KUW(Nyl2?fi)9-lo,

n. ] ,r,o"n'i J

KERALA GAZETTE
GA,Og Om)Od

EXTR{ORDINARY
taromlctt.r5o6rDo

PUBLISHED BY AUTHORITY
or9orla,c?il.e,ocol t.rclloDodsloolcmol

\br. l.tt' I
.ooc.r5. 54 .l

Tnlr!rrn.n.t.p!..n. nit il.y.1009
wcdn€rdr!,_.._?0!199d_9,..

rnr,, \.rt..tn. trll
lttoldrnrrdtnl:04.' ' - l9ll FFo\,$o!' 16

6nrt(r. 1i

(;I)VERNM6N1' ()I: KERAI.A

watcl RcJouft.$ ((;round $8t(r) Deprrlllant

G O (n No. l4ilfII)1\'RD.

N0 nFt(. ATIoN

l ttk\|, fi!if|r't,t.trthrl'|t:oirt. :lltlt .4lt il :iltl)

s. R.-O. i.'o. 357/:009,- lr, r:rrrci.rc of lhc porvcrs r:ortlcrrerl h;
sub-scctton (l ) ol sccaion 9 t'f thc K|j'rrlil (;rourld \\'!ler (Control rn(l
Regulrlion) \ct.2{rl)l lAcl 1., of:0()2) r'od in rrpcrr:cssion ofthc oli;rcalirnr

issLrcd ond.r (i O. (l)) No. :l,l{)i.,s WRD drrl(d zllh April.20J$ an{l pulili{|cd J.

S R O. \o .lli:tlll n rhj Kril.r (;.'atc t\mont{"rr} \o. E O dakd lnl t\,lay, ?',r,r

ih! Urvu ,,ncnt ,'l Kcn'l:r I'creh\ ni'lrl\ rh]t cvcry u,el ol gound \lr,tui "' :l,c

Starc. lhal is. rhos! $ ha use 3mLnrlwarfl l-mllt .r pumpn$ well. filtcd q i$ |t'rnh
driv'.n I_,\ in clecrdc nrot rr or (ttl c,rgrnc iirr punrnin8 rvrlrr oCrcr dr.n op(r rlclh
iittcd rvith purnps drivcn b'' .nsrnc or rntror of lifisc Powcr opi(' Li ind l|ll'{
$ells. b,'rc 'v'rlts rnd dut-(unr-b,nc s(rl. lirr€lt ,v th f'rmns d.i\rn hy efl,'rn( .1
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rrdtir (,l Hors( I'o$cr up In J. sh:rll rpply lo thc (;round Water Ar hoflr! tttr
rc{islrrlion ;rs r uscr of Iround $rtcr tbi lhe gmnd ol cenrficarc of registmrion
()n ,r' h.for. ll5t l\4ay.20lt).

By ordcr of the Covemor.

K, JIY KT \r\R.

.4dlitnnal Chrc1 Setrc!d4 to (htkrnmor

E\plrn ton Noae

{ llis docs not tbror Fart of lhr notificarion. but i$ intcndcd to indicotc ils

As pcr sub-sccrion tt) ol seclron 9.of thc Karala Ground Wercr (Control
r)r,d Rcgrlali{h) Act. 2 }:. cvcry us.r of groridwatcr in thc Slntc \h.tt, lvilhin
\,r!h li.nc:r\ Dlr,, llc rorilisd hv thc Cov(ml:rcnt. apply to tltc Orofl,r(t W.r,:.
,ulh.)r,r\ 'i,r rcqrstr:lrron xs ir $rcr ol llround{staf aDd lin (hc !rnlrr,,1 r,

.rr':rr,.irt( or rllrsnr;ro (iolcrDrtrclrt have dccid.(t to fiy the lirll( lirrrrr r., or ,u
r. t,)i:: .l lit U:!..- :r,iti.

'Ihi. ,rr,trtit.itk,n rs rnkxricri r(, uchievc rtrc abore otie(,
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o
.lqvcmmcnt of Korala

c6)og crud€6,c6

2012

llcg. Nc\. or2l. cD(nrd,

Kr, rv(Nylzl2-r4

KI,IRALA GAZFI,'t"l'Fl
GO,Op Om)Od

Flx't-RAoRDrliAR\.
CtDrn)C (.t) 3(0 5l.T)o

PUBLISIlllt) BV ,\tl',l llollrlY
rgro(l)lo,co'lo'o.l,Dl .-ll.rLlr.rl),n r l5)olo)]cmoi

Vol. l,\'ll I
t

opnl\o ) / ,/

'I'h iruvrn o rr th r pr rn rr.
F ri(ln\

o'ilo)orm(roo lloo.
ooEl]l

l;rh.\rgtr\r 2012

101 1 ro,1r,oqf l7

26th :irrr'r N 193{

1934 tuoooEnro 26

No. i
| 1123

mrn rr,] j

GO\,liRNlr4llNl' ()| til rl{.\l -A

Watcr llcsourccs ((;(rund wntcr) ii)(pxrt|ncnt

(i. O. (l') No. 58/ I :i wl{l).

\() lll l( \ l rr )\

lhtttl. I hintt uarnihtpnr.un, 9th /lugust. :fl i 2

S. R. O. No. 583/2012. In cxcrr:rsr' . ilri ltoucrs c'rnlirrctr 5v

sub-scction (l) of scctlon 9 of thc Kcraia (lround \arcr (Corltrol arld Rcgularrrrn)

Act, 2002 lAct l9 of 2002) and iu supcrscsston (rl lhc notification issucd Lrndcr

(]. O. (l') No. l4l2009/Wltl) datcd.lolh APril. ?(X)r) and publishcd rrs S. R O.

No 35712009 in thc Kcrala (iazctlc lrrlraor'h:r l) \'r s:3 dittcd 6lh MaY' 2(109'

thc (iovcrnmanl of Kcrala hctcby notilv l)rirl r\tr' Ltscr ol grouncl u'at''r'itr thc

State, that is thosc who usc ground walcr lionr a ltrrtr|ing wcll. fittcd $i(b pump

drivcn by an clcctric motor or otl cnginc lirl prrtrpiitg watcr otllcr than (tpclt

wclls fitled with pumps dnvcn by cngittc oI rrl(rtor ()l ll(nsc i\)wcl up to i'5 lnd

tubc wclls. borc wclls and cittg-cutrr borc rvcll. liltcd witlr ptnrps dtivcn by
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enginc or motor of Ilorsc Power up to 3- shall apply to the (iround Watcr
Authority for registration as a uscr of ground wal.cr for thc grant of ccrtif' rtc
of rcgistration on or bcforc 3l-5-2013.

lly ordcr of thc (iovcmor.

V J. KuRl^N,

Principal Secrctary to Govelnment.

Lxplanatory Notc

(This docs not form pan of thc notification. but is intcndcd ro indicarc its
general purpon.)

As per sub-section (1) of scction 9 of thc Kcrala Ground Warcr (Control
and Regulation) Act, 2002, cvery user of ground watcr in rhc Statc shall, within
such time as may be notified by thc Covcrnmcnt. apply to the (;round Water'
Authority for registration as a uscr of ground watcr and for thc grant of a
certificate of registration. Govcmment havc dccidcd to cxtcnd thc timc limit for
registration till 3lst May, 2013.

This notification is intcnded to achievc thc abovc obicct.



i'ii..
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. GOVERNMtsNT OF KERALA

Watcr Rcsourccs (Ground Watcr) Dcpartmcnt

NOTIFICATION

Dated, thiruvananthapurmn, 30th Augst, 2010.

S. R O. No. 878/20f0.-In exercisc of thc powcrs confened by sub.scction
(l) of section 3 of thc Kerala Ground Water (Control and Regulation) Act,2OO2
(19 of 2002) read with clausc (V) of sub-section (3) of the said Act thc
Govemmcnt of Kerala hcreby nominatc Smt. S. Mccnakumary Thejus, Mekad,
Chavara P O., Kollam as a Mcmber of tbo Statc Ground Water Authority of
Kcrala constilrred as per notification No. G O. (p) 23 0 t/RD. darcd 26ft April, 2010
publisbcd as S.RO. No. 453/2010 in the Kcrala Gazcttc Extsdordinary No. lllT dated
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l0th Ma, 2010, in the place of Smt. IC Cicily, Sourparnika, Vadakkeula P O.,

Kollam-691 010 who has rcsigned &om hcr o{ficc and consequently make the

following flraher amendmcnt to the said notification, namely:-

AMENDMENT

In &e iaid notificatiou, for serial numbcr t0 and thc cntrics against it thc
following scrial number and entrics shall rcspectivcly bc substitutcd, namely:.-

Member

I Nominated under itern (f) of
clause (V) of section 3 (3)1".

By ordcr of the Govemor,

L. RADtrAKflsrD{AN,

Principal Secretary to Government.

Explanrtory Note

(This docs not form part of the notifrcation, but is intended to indicate its
gcneral purpofl.)

Sub-section (l) of section 3 of the Kcrala Ground Water (Control and.
Regulation) Act, 2002 (19 ot 2002) cmpowcrs thc Govemment to constitute Stste

Ground Water Authority with the mcmbcrs specificd in sub-section (3) thereof.

The Governmcnt ha]/e reconstituted the State Ground Water Authority as per

Notification No. G O. (P) 23il0AilRD. dated 26th April, 2010 published as S.R.O.

No. 45312010 in the Kerala Gaz€tte Extraordinary No. l1l7 dated lOth May, 2010

with the mcmbers spccificd therein. Since Smt. Cicily, Member noninatcd under

the provision of clause (V) (f) of sub-section (3) of section 3 of the said Act,

has resigned from the Authority, Govcrnment have decided to nominate

Smt. S. McEnakumary, Thejus, Mekad, Chavara P. O., Kollam in that plaoe.

Tbe notificatioD is intcnded to achieve thc abovc obiect.

'10. Smt. S. Mcenalomary,

Thejus, Mekad,

Cbavara P. O.,

Kollam
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GOV}RNMLNI'OF KEMI-A

lryster Resources (Grouud Watcr) l)cpartnrnt

1 
NOTIFICATION

No. 30815/GWI/10/WRD. Dired, Thinnananthapuranr, 7th Fchruat n. )01i

S. R O. No. l?1y2011.-In exercisc ofthe porvers conferred by sub-secrirlri ( I )

of s€ction 3 of the Kerala Ground Water (Contrr:l and Regulation) .,\ct. 200.1

(19 of 2002) read with item (c) and (d) of clause (v) of sub-sectiou (3) ol' seei*,,r

3 thereof, the Covernment of Kerala herehv nominate Sn Anil KLrrt1a,.

Gramapanchayat Mcmbcr, Chavara, Kollam (Kareclezhathu \ee.iu.
Kulangarabhagom, Chavara B. P. 0.-691 583) and Sri P. Raiu, Coulcrlor,
Karunagapally Municipality (Maniyanpallil. Maru: South. Alurnkadavu p. O..
Karunagapally-69o 573) as Members of the State Ground Water Aurhoriry and
conscqucntly makc the following furth€r amendment to the notificarion issrrcd rs
A. O. (P) No.23|2010/WRD dated 26th April, 2010 and publishcrl ls



zt

S R. O No. 453/10 in the Kerala Gazettc Extrsordinary No. ll17 datdd l0th M.).
2010. rumely.-

tn the said notification,- 
AMENDMENT

(i) tbr serial number 8 and the cntrics against it, thc followrng serial numbcr

and cntries shall respectively b€ substitute4 namely:-

"8. Sri Anil Kumar, Member;

Gramapanchayat M€mbcr,

(Kareelezhathu Veedu, Kulangarabhagom,

Chavara B. P O. 691 583)

(ii) serial numbers 9 !o 12 shall be rcnumbcrcd a8 serial numbqs l0 to 13

rcsncc:ivcl1, and before sorial number l0 rs so renumbered the following entries

si,:rli ic insened. namely:-

''9. Sn P. Raju" Mcmbef
Councilor.

Karunagapally Ntunicipality
(Maniyanpallil, Maru: South, Alumkadaw P O.,

Karunagapally-690 573)

By order of the Govemor,

PRADFEPKUMAR.

Secretary to Govemmenl.

Erplutory Note

(This does not form part of the Dotifrcation, but is iotendcd to indicatc its
gcneral purport.)

Sub-seotiou (l) of section 3 of thc Kerala Ground Watcr (Control and

Rcgulation) Act. 2002 (19 of 2002) empower3 th" Govcrnm€trt to cdrtin c Slttc

Ground Water Authority with thc mcmbers spccilicd in sub-roction (3) thcrcof.
'fhe Covcrnment have rcconltitutcd lhc State Ground Watcr Authority as pcr
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i iification G O. (P) No. 23I10/WRD dated 26th April, 2010 publish€d as S. R. O.

,tlo 4532010 in the Kcrala Gazcttc Exeaordinary No. lll? dEtcd l0th May, 2010
and furthcr amended the sarnc is per Notification No. l8I0?/GWI/10/WRD
dalcd 30th August,2010 published as S. R- O. No. 878/2010 in the Kerala Gazette

Exhaordioary No. 2070 dated 9th Septcmb€r, 2010 with the memben specified
thcren. Since Sri IC Pradecpkumar, Mernbcr, Mylam Crama Panchtyst is not a

Grama Panchayat Member at pres€nt, Government have decided to nominate
Sri Anil Kumar, Grama Panchayat Member, Chavira, Kollam (Karcclezhathu
Vcedu, Kulangarabhagon, Chavara B. P. 0,-691 583) in that place. Since the
place of Mcmber odMunicipal Council to be nominated under itcm (d) of
clause (v) of sub-section (3) has been vacant, Covernmont have decided to
nomiriiate Sri P. Raju, Councilor, Karunagapally Municipality, (Maniyanpallil,
Maru: South, Alumkadavu P.O., Karunagapally-690 573) in rhat place. To
incorporate the n8mc of the mcmbor reprcsenting the Municipal Cormcil ncxt to
the namc of the member representing Grama Partchayat, in the origir?l
notificatioq S. R. O 878/2010 $e re-numbedng of the serial nrunbers therein is also
became uecessary.

The notification is intended to achievc the abov€ obiect.
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